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Judement. (Oral)
(of the Bench delivered by Mo thile Shri P.K. Kartha.

Vice Chaimman(l))

we have heard the learmed  counsel of  both
parties and have gone through the records  of  the case
carefully . The applicants have worked as  Casua i Labourers
(Mazdoors) in the Telecom Department. and they are aoo rieved by
their disengacement. from service. The jearned counsel for the
applicants states  that they have worked from 2 to 9 months in
the vears 1989 to 1991. They have, however, not completed 240
Faervioe. The respondents have  raised in thelr
counter-affidavit the plea that there 1s no work in  thelr
office in which the applicants could be accomnodated. Thsy
have also stated that no person Junior to the spplicants  is

working in thelr office.

After hearing  both sides. we dispose of the
present, anplication with the direction to the respondents  to
consider the case of the applicants Tor reencacgement in  case
they nesd the services of Casuval Labourers (Mazdoors) and  in
preferance o persons  with  lesser  lenath of  service  and
outsiders.  For this porpose, the respondents should maintain
# Register of casusl labourers containing the period of
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service rendered by them and the engagement. of the anvlicants
shouid be considered  in accordance with the said Recister.
After the applicants have rendered the reuisite period of
service for the purmose of reqularisation, their cases should
also be oonsidered in accordance with the schome orenared by
respondents for  the puUrposa of reqularisation of Casual

Labowrers 1n the PST Departinert .

There will be no order 8% to costs.
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